IN THE CENTRAL ADMINISTRATIVE TRISUNAL, %]

| | MUMBAI BENCH, CAIP AT AURANGABAD.
Original Apnlic sn N 8 2 01 ' :
o thl th*’é¢v a: .L,B her .~200°

Hon'ble

B.G. Gawal,[
Sub-Post Master, _
Shahganj Post Office,

Aurangabad. ..;@ggzggggggg

(By Advocate Shri M.K. Deshpande)
V.

1. The Union of India through
- Senior uuperintendent of
Post Offices,. Aurangabad
Division,
Aurangabad - 431 001.

2. Post Master General, :
Aurangabad Region, Cantt
Aurangabad - 431 002.

3., Director of Postal Qervices
Aurangabad Region, Cantt.
Aurangabad - 431 oo2.

4, Chief Post Master General,
Maharashtra Clrcle, G.P.0O.
Mumbai. :

5. Inquiry Officer & A.S.P. O
- [{Iav.), C/o. Office . of Post .
Master General, Cantt., o .
Aurangabad - 431 002. + ...Respondents.
(By Advocate Ms H P, hah)

ORDER (ORAL)

By S.R.Adige, Vice-Chairman(A)..

| ' Heard‘both sides, , |

‘2. Applicént~a11eges bias_on the part of fhé Enquity
Officer, because he did not adjourn the Disciplinar§ A
Proceedings on 2.11.2001, 3.11.2001 and 7.11.2001, despite
applicant's rqueéf fof adjoufnment; on the.gfaund‘that he
was unwell. | |

3.v ‘_Requndedts' cﬁunsel_vs.H;P;Shah has invited

our attention to ‘letter dt.720.11.2601 (Exh, A;16) ffom

7 o | ' L.,

.



‘the Senier.Supefinteddéﬁt-of P0st foiCeS-addrésséd to the
vagpiicabt,dwhereiﬁ it has been pginted'out'that in case
' applitant apprehendgd tias on the part of the.Enqui;y
OffiCef, it was open to him to have renresented at‘thé-time ,'
of the Enquify bfficer's appointmnnt itsélf Ms. H.P.8hah -
has a]so stated that the appllcant was present in offlce |

~

;on 1 11 2001 _
4. - Without enterlng 1nto the - COntroversy ‘at this
stave, we note that the nnquiry Officer is yet to submit
his repert, We call upon him to submit his flndingsras'
g ‘QXpéditiauslyAas possibie'aﬁd préferably withinvthree
ménthé fromathe date'of‘fecéipt'of a copy of this order;
A copy of the Enqu1ry Offlcer's findlngs will have to te
submltted to the appllcant for representatlon, if any, as
requ1reﬁ by law, and 1t.w111 be open to aDplicant to take
- such defencégln regard tq the Enqulry Offlcer's flndlngs
'as are available to him, 1nc1u61ng the a]legatlon of bias. .
5.' If any such allegatlen is made in thet |
' rgpresentatlen filed by the appllcant, we call upon the
Disciélinary~Authérity te apply his Mind-to theisamehand »
record a specific finding- thareon. - , ‘ H
6. . If, after disposal of the DlSClpllnary )
",broceedings by.the‘Dlsc1plinary Autherity, any»grievahce
I'st‘ili- survives, i-t'will be open to the applicant after
- exhausting such statutory remedies as are avallable to hlm,

to agitate the same throu'h approprlate or1g1na1 prQCeedlngs

in accordance w1th law, if so adV1aed



F‘v: o

3

- MEMBER (J

(S.L.JAIN? .

v

. %. . The 0.A. disposed of accordingly. No costs.

( R, Anxé;) f‘ ';§5 

CVICE - CHAIRMAN(A)
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